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30 July 1992 

Sd- PADMAKUMARKO 

Solar Offset Prunters Pvt. Ltd 

RoC Eranakulam 

ETAILS 

U22212KL 1992PTCO05647 

27 May 2023 

Plot No 42, Industrial Estate, Manvla. 
Kulathur PO. Thirvananthapuram-695583 

|31 May 2023 
Padmakumar.K.C. 
BBUPA-C01:1P-PO1021:2017-2018/11671 

Padmakumar KC..TC.151997;3} Far Dreams 
Womens Calege North Gate Thiravananthapurarm-895014 
e-mail padmakumarko@gmal.com 
Padakumar K.C. TC. 15/1997(3), Far Dreams, 

used for corespondenceWomens College North Gate Thiruvananthapuram-695014 
with the iquidator e-mait: solarofisetcirp@gmai. oom 

11 Las: Uate far subrSS G of claims 30 June 2023 
Notice is hereby crven tha: the National Company Law Tribunal, Kochi Bench has ordered 
the correncement of lcu:dation of the Solar Offset Printers FPut Ltd. on 31 May 2023. 
The stakehoders of Solar Ofset Pr1nters Pvt. Lid. are hereby caied upon to submit their 
claims wath proof on or before 30 June 2023 to the liquidator at the address mentioned against 
tem No.10. 
The financial creditors shal submit their daims with proof by electronic means cnly. All other 
creditors may submit the daims with proof in person, by post or by electronic means. 
Submssion of fa'se or mislead1ng proof cf caims shall atract penalties 
In case a stakeholder coes not submit its clain during the iquidaton process. the caims 
submtted by such a stakencicer during the corporate insulvenc resolution process under 

the Inscivency and Bankruptcy Board of Inca insolvency Resolution Process for Corporate 
Persons; Requlations 2016. shall be deemed to be submitted under S.38. 

(IBBI/IPA-001/P-P01021/2017-2018/11671) 
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Thiruvananthapuram 
02 June 2023 

PADMAKUMAR. K.C. 
INSOLVENCY PROFESSIONAL 
(BBI/PA-001//P-PO1021/2017-18/11671) 
e-mail:padmakumarkc@gmail.com 

Ph: 9447097045 
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